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Date of Order: 28-8-95. 
Between: 

R.Savithri, 
N.N.Chandrasekhara Rao. 
.T.Thirurnalaaah.- 
Ch.Venkatesham. 
S.Charidrakanth Rao. 

6.. M.Sxvanageswara Rao. 
7, P.V.8.S.Murthy. 

K.Siva lcoteswara Rao. 
Y.Ramaknshna. 
T.Rarnesh Babu. 
S.Vinod Rao. 

.. Applicant 

end 

The Ordinance Factory Board 
Ministry of tfénce, 
Govt.of India, 10-A 	- 
Auckland Road, Calcutta, 

p. by the Director General of Ordinance 
Lactories/Chairman. 	. 

.The General Manager, 
Ordnande Factory Project, 

Respondents.. 

,For the Applicant 	:- Mr. 	Meharchand Non, Athocate. 

For the Respondents: Mr. 	N.V.'Ramana, - 

(./Add.CGSC . 

THE HUN' BLE MR.JUSTICE V.NEELAD.RI MO 	VICE-CHAIRMAN 

. . 	THE HUN' ELE MR.RàflNGARAj?fl •: MEER(AThJ) 
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- 	 O.A.NO.400/94. 

L 

JUDGMENT 

(AS PER HON'BLE $HRI R.RANGARAJAN, MEMBER (ADMN.) 

Heard Sri Mherchard Non, learned counsel for 

the applicants and 5hni N.V.RaRI&YZa, learned standing 

counsel for the respondents. 

The applicants numbering 11 in this GA were 

initially appointed as Tracers and they were promoted 

are eligible and qualified for promotion as Chargeman 

11 Gr.II (T). 

This OA is filed for declaration that the action 

of the respondents in prescribing a cut of f date for 

filling up posts of Chargeman Gr.II (T) and bringing 

people working in other factories only for the purpose 

of promotion to the post of Chargeman Gr.II(T) as 

highly arbitrary, unconstitutional and contrary to the 

Special Rules published in SRO 13-E dated 4.5.1989 

and for a consequenst 	direction to the respondents 

to strictly follow the special rules pbiished in SRO 

made and to fill up all the existing and future vacan-

cies in the category of Chargeman Gr.II (T) and to 

consider the cLaims of all the eligible persons including 

the applicants. 

contd.... 
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4 	The main point for aQnsideratiOl in this OA 

is whether prescribikg the cut off date in.  violation 

of SRO 13-E dated 4.5.1989 is arbitrary axal or not 

and whether the applicaits should be promoted o* the 

basis of Recruitmegt Rules amongst those who completed 

minimum sérvie i1a  lower category of DrauttitSmal. 

above point was considered in our judgment 

in OA 115/95 which was delivered today. It was held in 

thatOA that fixing of cut off date over-riding the 

proviàion of Recrutme at Rules is not in order and 

I 	 In fixin 
the cut off date for eligibility condition for consi-

deration for promotion is il1eai and hence liable to 

be quashed. However, it is left to the respondents to 

fill up the posts if there is need to fill up those 

posts in Chargeman Gr.I (T) in accordance with the 

1989 rulespub1ished in SRO 13-E dated 4.5.1983. As 

the prayer in this OR is similar to the OA 115/95, 

we follow the same. diractioE and direct as follows:- 

The administrative instructiorB in fixing the 

cut off date for promotion to the post of Chargeman Gr.II 

from Draughtsman are quashed as they are illegal. Hence, 

R-2haS to consider cases of eligible Draughtsmefl of 

R-2 organisatiOn for promotion to the posts of Chargeme.a 

Gr.II (T) in accordance with 1989 rules published in 

I 

contd.... 
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SRO 13-E dated 4.5.1989 as and when vacancies in the 

posts of Chargeman Cr. ii (T) in this unit are required 

to be filled up. 

6. 	The OA is ordered accordingy. No costs.// 

(R.Rp,NCARAJAN) 	 (V. NEELADRI Rho) 
MEMBER (ADMN.) 	 VICE CHAIRMAN 

7 	 DiCED: 28th August, 1995. 
Open court dictation. 

1/V' t 4ç 

3puty áegistrar(J)CC 

sk/vsn 
To Chairman, 
1./The Director General of Ordinance Factories 

Ordinance Factory Board, Ministry of tfence, 
Govt.of India, 10-A,Auckland Road, 

Calcutta. 

The General Manager, Ordnance Factory Project, 
Eddumailaram, Medak Dist.A.P. 

One copy to Mr.Meharchand Nor!, Advocate, Advocates'Assn. 
CAT.Hyd. 

Onecopy to Mr.N.V.Rarnana, Addl.GSC.AT.Hyd. 

One copy to Library, CAT.HXtl. 

One spare copy. 
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TYPED BY 	 CHECIGD 

cohpOLL St 	APPOVE(aY 

- 	 IN THE CENTRAL AU1tNZS'.L'RA7IvE TRIBIiNn 
HYD1RABAD BENCH ItT ]-IYDERABAb. 

U-:- 
THE HON'BLE MR.JUSTICE V.WULL%41JRI RaO 

VtCE_C}4JI?j1Jj 

ad 

tfrn HONBLE MR.R.RANGA$JJJ\1' 

XTEDg- 4~r 	rl99S 

eRtF73U&MENT. 

- 

in 

O.A.No. 	OOCc 

(w.p. 	
j 	

) 

pv fti. 

Aãflited and Interifn Directjc ns 
Issije 

AllcwJçd 
- 

DispoAéd of w1thdjrectjons.c 

6 Dismi secj. 

nismi lsed as withdrawn 

Dismibsed for default 

Orde WRejected. 

No Order as to ccsts. 
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